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In The Central Administrative Tribunal

FJaipur Bench, Jaipuy
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Later on Shri Manish Bhandari, counsel for

applicent appeared.
2. Heard the lesrned counsel for the applicant.

3 In view of the provisiocne contained in rule 6

cf Centrel Administrative Tribunal (Procedure) Rules,
1987, thie Tribunal has no jurisdiction to entertain
this OA. Central Administretive Tribunal, Jcdhpur Bench

ie having the jurisdiction.

4. Therefore, this OA may be returned to ths
applicent/ to his lawyer for filing'befbre the competent

court of jurisdiction.

5. N This OA is disposed of accordingly.
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